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central administrative tribunal
PRIM^IPaL BENCH

NEW DEIHI

C.C.F. ND. 204/91 in
Q»A« NO. 1093/89

New Delhi this the l6th day of March, 1994 ,

CPRM I

THE HON'BLE m, JUSTJKE V. S. MALmATH, CHAIR W •
THE HON»BLE NR. S. R. .y®IGE, MEfi^BER (a)

Ramavtar Meena S/C Tbandi Ram Meena.
R/0 Vill. & P.O. Kamalpurs,
Via Gudhachandraj ij
Distt, Sawai Madhopur,
Rajasthan. Petitioner

By /Aivocate Shri B. L. Madhok for Shri B. S. Mainee

Versus

1. Shri Masih-Uz-ZoPian,
Secretary,
Ministry of Railways,
Rail Bhav?an, New Delhi,

2, Dr. B. Mo Banerjee,
Chief Medical Superintendent,
C entr al H osp ital,
Northern Railway,
New Delhi, ...

By /^vccate Shri P. S. Mahendru

Resp ondents

O R D E R (ORAL)

Hon'ble At, Justice V. S. Mallmath —

In view of the order passed on 15.3.1994 which

was placed for our perusal, there is compliance,

though belatedly. The explanation for the delay is

accepted and these proceedings are dropped.

( S. R. AdJ^e )
Member (a)

( V. S. Malimath )
Chairman


